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9/7.11.1997 List on 20.1.1998 for adrniLon. 
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( V. N. Mehrotra 
MPS Vjce-C1iairrnan 

iC. 20.1.98. Since ho bench 	s available today, list it on 

30.3.98 for 	admisiori. . 	 . 
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/CBS/ - 	 (U.K. 	Srivastav, 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

PATNAL..BENCH .PATNA 

Order Sheet 
. 	....... Application No.... 	 199 in.... S... ........................ 

Applicant(s) ... .................•.. ............•... .... .... Respondent (s) ....................................... 

Advocate for Applicant (s) ..................... ... ....... .Advocate for. Resçendent (s) ...................... 

Note of Resistry 	 Orders of the Tribunal 

/CBSI 

11./31.3.98. 

Shri R.H. Prasad, the counsel f•or the applicant. 

Hard learned counsel for the applicant on the 

ian •o f, admiss.i.pn., Adm.it..Issue notices to the 

respondents to file their written statement within four 

weeks. Rejoinder, if any, may be filed by the applicant 

within two weeks thereafter. List it on 1.7.98 before. 

Registrar for a3mpletion of pleadings. Requisites 

may be filed within 10 days. 

. 

-(L.R.K. Prasad) • 	 (v.N. Mehrotra) 

Member (A) 	 Vice-chairman 

12/1. 7.1998 Nope for the parties. Notices were served 

to the Sr.Standing Counsel on behalf of the respondents. 

Receipt shoiing service of notice is kept in file 'C'. 

W/s has not yet been filed. Four weeks further tine 

is allowed to file the same. List on 7.8.1998 for 

completion of records. 	
( 	( '\/\.4IQ 

( V. Sr ivC stava) 
Dy. Registrar 

None for the parties. Notices were served 

to the Senior standing Counsel on behalf of the 

respondents. W/S has not yet been filed. 4 weeks 

furthertimeiS allowed to file the same. List 

o fl 15.9.98 for completion of records. 

••i 

(S. PRASAD ) 
I/C..Dy. Registrar 
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14/15.9.98 	None for the parties. WShas not yet 

been filed. 4 weeks further time is allowed to 

file the WS. List it on 9.11.1998 for completion 

of records. 

AM 	- 	 ( S. PRASAD) 
I/C Dy. Registrar.  

x(x*2 

15/9,11,98 	Shri Ram Hrlday Prasad, learned Counsel for the 
applicant preser. None for the respondents..mough 
3 adj ournments hve already been gtanted for filing ws. 
WS has not been filed. List this case before the FIon'ble 
'bench onT2,12,98 for direction, 

(A.K.verma•) AKJ 	 Registrar 

16.! 2.12.98. 	u/s not yet filed. Four weeks further time is 

allowed for the same. Rejoinder, if any, may, be filed 

within two weeks thereafter. List it on 15.2.99 for 

direction. 

H 
/cBsf 	 (LAKSHMAN JHA) , 	 (L.R.K: PRASAD) 

MEMBER (3) 	 MEMBER (A) 

17/15. 2. 19 99 

MV. 

'None for the applicant, 

Shri V.Mç.nha, Sr.S.c for the respondents. 

The learned Counsel for the responents 

prays for and is allowed four weeks ftrther time 

to 'file W/s. Rejoinder, if any, may ef lied 

w1hin two weeks thereafter. List it for 

direction , On 5. 5. 1999 

1. 

( Lakshman Jha ) 	 ( L,R.çPrasaa) 
Mem1r (J) 	 Member (A) 



: .fr 
18/5•5,999 	 0.?.N0.585/96 

None for the applicants  

W/s not filed so far. Four weeks 
further tie is allowed to file the same. 
Rejojr, if any, may be filed within a 
week thereafter. List it for direction on 
28. 6. 1999, 

( 

	

MED. 	 Laksha Jha ) 	 ( L. R. ZPra Member (J) 	 sad 
Member 

28.6 .99. 

On the request made by the Sr. Standing Counsel 

the matter be listed af'ter four weeks by way of last chance 

on 29.7.99 for hearing. In the. mean while, the respondents 

may fileW/S. 

(S.NYRN) 
NEMBER (A) 	 VICE-cHAIRMAN 

20/29.070 99 	Forwant of time, hearingz is adjourned 

to 28,09.1999. 

(L4,K.prasad) 	 (s.Narayan) 
SKJ 	Member(A) 	 vice..Chairman 

21•/28999 None for the parties, 

List it for hearing on 26.11,1999 • 

	

ARJ 	(L.JHA) 
M1MBER(j) 	 MEMBER(A) 

I 	
I 



OA,-585/96 

22/2. 11, 1999 	LiSt it for hering o n 17.1. 2O0i 

Ja n  ( Lakshha ) 	( L..c Pr asad.) 
MEG. 	 Mener (J) 	 Member (A) 

23./ 171.2000. 

For want of time, hearing is adjourned to 9.3.2000. 

/CBS/ 	(LMHMINLIANA) 	 ($. NJ.tRAYAN) 
ML11BR (A) 

24)09,03.2000 	Forwantof time, list it on 05,05.2000 

a. ring. 	

: 
L.Hm g1iar)/M) 	 (S,iaraan)/V.C. 

25/5 .5 .2000 

at 

As DbB. of Court Th,I is sitting 

thi,,. 1 st it. for heatjig on 6.7.2000. 
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ningli. 	I 	 ( L. Jha ) 

	

r (A) 	 Imber (j) 

	

26/6.7.2000 	Nce £or the parties. 

	

/ 	List it for hearing on 178.2OOO as a last chanc 

AKJ
rFIEKBER(A) 

.wiINGLI1rA)' 
MEMBER(J) 

2 7/17.8.2000 	Nne for the applicant even today. 

in view of the order passed on 6.7.2000, 
the case is dismissed for default. 

( L. Jha ) 	 C L.R.K. Prasad ) 
SRK/ 	Member (J) 	 Member (A) 


